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( By Han1ble Maharajdin, ffiember-J )

This is an, application ul'Kfer Section 19 of

the Administrative Tribunal Act 1985 seeking for the

relief to guasti thB impugned order dated 20-05-93

(A~aexul'e A-4).

Tbe applicants ware promoted to the pOst of

Senior Auditcr in the pay acale of Rs.140Q-2600 vide

order dated 27-05-92. The applicants in pursuance of

the said or~Eir, joined as Ssnior Aullitor on Za-OS-9'2 and

since then th~y were ~orking on the post. The applicants

were Rranoted and posted on the pos't of SEu\ior Auditor in

substantive capacity. Now they have been reverted on the

post of Auditor (Annexure A-1). It is stated that in tile

utter disregard of the rules t the juniors 1'H.~vebeen

retained whereas t he applicants being senior, have been
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reverted. The applicants, in this connection, have

filed selest list (Annexure -3) dated 27-05-92 in

I
which the applicants are plased on serial No.s 19 and

20. In $Ubs6guent select list prepared 01'131-12-92

as many as 42 persoRs were prCJ'Qoted and posted as .

Senior Auditors. Naturally the persons promoted

aRd posted subseguentto the applicants, are juniors

to them and it is stated that llilithout giving Bny

oppOftunity of being heard t tbey have been reverced.

The applicants submitted representation dated 24-05-93
'j-

(Annexur9S -5 and 5-A) which aI'S still pending for

disposal with the respondents.

Tha learned counsel roe the applicants

/
has urged that they have been reverted without any

cause and·the juniors are still retained on tile said

post, therefore, direction may be issued -to the

respondents to consider their case. 1'1;is, nO,JJever,

to be mentioned hare that one of the applicant \114.

Harish Chandra has been allowed to continue to li/ork

as Senior Auditor, but tie will not be allOlil8d to the

benefit of increment accruing to hiln blith ef'fe&t fran
I

01-95-93. In other words he has been allowed simply

to work biithout getting all the benefits of promotional post.
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Considering these facts and circumstances

of the case we are inclined to dispose of this application

at admission stage, as has also been rS9uestad by the

learned counsa:l f or the applicant as &:Jell,with the

direction that the respo~jents shall dispose of the

representations (Aooaxures 5 and 5-A) submitted by

the applicants wi th1.n a period of two months Fran the

#

date of CQnmunication of this order. In the -meantime

the operetton of impugned order dated 2Q.;.Os,..g3 shall

ramal n stayed.
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1~£PiBER-J

DATED:Allahabad ,MAY 26,1993.
(VKSPS),


